
Company : CourtKutchehry
Website : www.courtkutchehry.com
Printed For :
Date : 13/08/2026

(2007) 01 NCDRC CK 0043

In the National Consumer Disputes Redressal Commission

AMIT KUMAR JHA APPELLANT

Vs

CONNECTORS RESPONDENT

Date of Decision : 08-01-2007

Acts Referred:

Citation : 2007 1 CPJ 463

Hon'ble Judges : J.D.Kapoor , Mahesh Chandra J.

Final Decision : Appeal dismissed

Judgement

1. ON account of having been sold defective mobile handset, the respondents
have been vide impugned order dated 4.9.2006 passed by the District Forum,
directed to replace the set with new packed set of Nokia with fresh warranty of
one year and also to pay Rs. 5,000 as compensation and Rs. 1,000 as cost of
litigation.

2. APPELLANT is still dissatisfied with this order and has preferred this appeal
under Section 15 of the Consumer Protection Act, 1986. It appears that the main
grievance of the appellant is that the impugned order has not been complied with
by the respondents so far. This grievance can be remedied by directing the
appellant to file application under Section s 25/27 of the Consumer Protection
Act, 1986 for implementation of the order. Even otherwise, the appellant has
been adequately compensated besides replacement of handset purchased by him
with a new handset.

There is no merit in appeal and the same is dismissed in limine.

3. A copy of this order as per the statutory requirements be forwarded to the
parties free of charge and also to the District Forum and thereafter the file be
consigned to Record Room. Appeal dismissed.
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